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When the matter was called, Shri Kurian Doiphode, learned
counsel appearing for the appellant submits that they have availed the
benefit of SVLDRS, 2019 and filed relevant SVLDRS Form-4.
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Accordingly, the case stands settled under the SVLDRS, 2019. Thus,

the appeal filed by the appellant is dismissed as deemed to have been
withdrawn.

(Dictated and pronounced in open court on 31/03/2022)

(RAMESH NAIR)
JUDICIAL MEMBER

(P. ANJANI KUMAR)
TECHNICAL MEMBER

Raja...



